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Hon’ble Mr. M. Kanthaiah, Men
Hon’ble Mr. P.K. Chatterji, Men

My ﬁa?ﬁhnkaﬁraman S/o Lata~shri Ranga Rao, 1
e Aged about 55 years. Hd. Typist under
5@‘ BEE (TRE} in ERMFQ'foiGEr

* | . .Applicant.
(By Advocats : Shri S.N. Khare) |

Versus

1. Union of India through Gsneral Manager, NC * it
Railway, Allahabad. b
20 Addl. Divisional Railway Manager, NC Rly.

Jhanasi. _ |
s Senior Divl. Personnal Officer, NC Rly.
Jhansi.
..Respondents.

(By Advocate : Ms. S. Siddiqui)

ORDER

Hon’ble Mr. M.LKantliaiah;: mmar-'q 2

The applicant filed this OR to issue direction
tc the respondents to pass a reasoned order on his
representation dated 16.11.2004 i.e. Annexure-A-1.
The case of the applicant is that the r&sﬁﬁgﬂpﬁt
No.2 who is the A lak '

! who is ppellate Autharity; has mm %ﬁﬁ ~ ij_.

months, he filed this OA. It is alsa wntsa‘nﬁm of
the applicant that if his pend.l.ng “-r-uj. "r.?fg'?tﬂ' -
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hefore the Appesllate Authority is dlspg

purpose of CA would be served.
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of supply of copy of this order. Ascor ingly,
Eh&

- is disposed of. No costs.




